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T 81, gars e |

TS B BFRIBIR ARfT B Job BT sregerar IR Afafy & @iy gRr @t
el | 39 gae @ forv i |wmufa fRaffera a2t foear o

AR & BRI Wued © fou HRIGIRCT ARG @1 dod B Mawded ol H
[qTafe 81 |

e I T & SMeT HeT & 3ia} By U] T8l adl &, A U d8% d1g arel o
ae @ forw wIffid @ Sgh | W de& & forg o Torgfd @1 srawadmar T8 2
fh el § & U HrRIGIRY Afffdy &1 awmufy ey g9 anfeu |
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115 I 988 H IO Bl G &1 &1 faaR—famt & wda=fa & Aregw § 72 gar & A
ARl & 989 g1 fvR form S iR W 9gAd & fERer @1 A srieiRel
AffT & 9 gRT T8 @1 S |

116 HRIGIRYT AT a1 SHaT &0t affq @& i oot # farfeq ge 79 grr FeiRa
fry ST | IR IR & IS G BN ddd Yh Ad BN SR HRIGIRE
AT & T & K qe @ gt @ forq fgefla oiR Moiae 7 @1 wfd enfi |

11.7 oGRS H HRIGRON AR & Few, AR WU ¥ BRIGINGT Jffa § Joag HiRa
AAES! & ARl & d8d A1 gRT 99 USSR, ATl & T &R & oy |erd

Hull

11.8 HH U BH qI FAE B G AP e Pl &l ST Afh ST 966 24 €S Bl
wfare Fifed o A1 a1 A SR R P A1 gRETAT R ey I FebHl |
12. sRi@IRe |fifd & ysenRar &1 wfeaar ik arf—
121 gHIUfI-

@

(i)

(idi)

FrIEIRY AT & HRives ik faxia wfdaal srfeiRol afffa & |vmfy
H i Bl S g PriuTeid IS Bl AT fbdl AR BT il SriwriRen
Affa & Al A fae) a1 81 ol iR W wfad &1 wam & oy Sugea
ofdal # 9§ {5l 31 g R qa |

SRIGIRON AT BT F9Tafy N 0 wfaqdi &1 g S SR U w1 B
BT S AATSS] & Iedl DI Uit A1 I g A Al & R iR
JURT & AYUl ARfee & oy laursre a1 ATaedd o |

IS & Sl 3R AT Bl U R B {1 forg o T |

122 &I SRUTAD USRS

@
(i)

(111)

(iv)

)

(vi)

(vii)

fIeR 9 W WIHRT BT AR d—He—q& HRIUTAS URTEHRI, AATse!
FT = HTIUTAS USTISHNT BT |

I8 Tt 9 wfodal T 9T AT/ Bl 3R U @t el T/ Bt o
AAES! & WYl wier & el wfafafel dom Wl WRermHl & FRiEer &iiR
ge§ed ® U amaegsd e

I8 AR @ gRT URY @ Y ARt ik erimal & fov favy fates
wel /|l / wRl gl &1 ST B/ BT |

I8 ANITgel @ Tfafaftr R Ay FREr iR UdETor B WA de aHay
BT/ B |

PRGN WAy & orgaed & A BRI wa wfteRer ()
FWfIT H AR & T aE WA 8) BT A AR ORI gemdd g7=
RIS UIEBRI H Ff2d 8N 3R 98 9 Fgfaadl SrieiRell |ffa grr
9 YAIo & U affiapd Ufshamell & SITAR BT |

ARATES! & =& HiudS UideN, dgel o A R amel & 3Sfud
TS UG HRIGIRTY Iffd & wwufa @ fAdee iR Anfes® & o\ e
e gomell § gwe At wfofafe ok arieHl & erfeas @ forv
fSreeR B |

A MA@ AR | BRIGIRT |, ATl &1 Ud  |fdrerd
2fig st s Aaed & Riadd I b w9 H BRI hRd b ol
fa<irr vd wde UeaR, favws, wReft 8|

(viii) sferarera § qof o) U 9 yege sasdl e 8 5 9sd &

o # FeiRd SRl & SRR &l & § REd 8¢ A Fer g1 FEiRd
fepam S |
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(ix) ANERE & HIFEIT IRGT & wY H, Afuarerd, Agel o afafafrt @ <R e
gyaed @ fory fieR Brm favy wu 9 a9 @ g@od # fAuiRa
ATl & 9 BT BT G HRIUTAD YSIERR & Y0l Yee FEaoT
@ 3 fsaTes o @ forg fovieR 8 |

x) fa &R orar 9§ W W vy @ eRiues 9eIifeN] & uRNIHG
fisor # g |

123 9aw wfua—

() RERT AT H1 T |fE, AMEc @ FEE iR RFRED & srgaR
A BT b forg RmeR 8|

(i) 98 R 8FT /8 —

@) PRGN @l gR srgEifed wfafafl & sy gg Sumege
% A1 WYad ®U | Ararsel & forw et @1 dvre iR da @l
@ A B I |

@) P B W Gga WU Y RGN AR IR WRGR Al d T
il MR @1 981 @@ @A rgEId yud H Hie R SR
freres R 99a W Ugd a1 |

(i) SE®T JET B BT —

@) | @ IfalfEl & fau g MR WRE @ Suderd

B GARET AT |

@) PREEd Aa THRRSH © A & oI ger FHy &R yHrdY fAoiy
S|

(M  Fried Tfafafrl @ v Suder S @ geifad Symifiar o
ghHfad &3]

@ fIER WOR, 9Rd WROR & A= fr ik Iasd @ drRisgH |
TS ST WSRO (TOIRN) & A1 Tl FeANT HRAT |
12.4 HIYTEYE |—f8R 50 Wl UIABROT BT prree—
(i) TG 3R TS oGl BT T SR VAT T il &l Y—RT BRI ar U
Bt B B S FRIGR wfRfa & fdve # fER sg wd wifdeRer &
fa<irg @mal @1 Sfaa <@ @ fore smavasd &1 |
(i) Pz, FREGRC AT RT TR wU A Fgad gfifted UReR o@r e
BH R OGN B GO B & forg fT=1eR 8 |
(iii) ORI SR 1 S9IY WA SR T <@l &l Ifed q81 WAl IS |
125 ordeRefl afifa @ wafa & smura wfeadt s & frmt iR fafagar
SfeaiRaa o8 ard RGN FfAfa @ avmfa o1 S8 99 39 RGN afifa o
Jod JATARTT HRAT 9T 8] 81 ANIZe! & Sl Bl R HR & fore amura Rerfey
H prdwiReY Afffy & wi wfeaal &1 T dRE J TE AT IR SBT3l dod
H BRISIRON AMRT gRT &1 T HRarg &1 Fgaaei= fHar Sgm |
13. dF Warad -9 s o [T § S 69 6 orgfd o | srieiRel wfafa & |wfa
@ AT ¥ WSS & AW W "ol U g9d 46 @I # ST @ ST R ST dare
PRIGIROT AT & Fewd Aled AR DIurede a1 SRGIRCT Al gR1 JenfaflRed gR1 dgad
w0 9 o S |
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14. 3TY BT °id |—

15.

16.

141

14.2

14.3

IRA WHR 3R /T fIER WRBR AT BIg ST ARSI (Toidl) & g a1 faeh ard
g I UK I/ I/ FETAT |

AT iR GlEmsh & ST & oy G iR 3 Yo Sl dRIGIRGT ARG gy
g forar ST, | AT Suhed B © w0 § S (A |

do @ # Y AR W e |

IftrerEl Y Sifd |- & RS Frifera § Tt srferal & war e | Ao @ gt

REITST WRTC] B BIs W Ao HRIGINYT AT & FuHfa a1 §@ dRived I=IieR] &

U4 AT oy U SR bl 2 |
dEr I A@Ereder |-

16.1

16.2

16.3

16.4

16.5

16.6

16.7

16.8

16.9

16.10

16.11

16.12

TSl Ifd dRET R T FEId JAfeRdl BT [ER XN qAT ok &I e faavor
U w0 ¥ o sdeReft afifa grr fafea fear s, IR &

WA MR gRT AT AFg IS UdhlSce %4 gRT ANIEe] & ofkdl &l diyd
SRITORIET BT SITY | fhell o ofEaTRieTd BT ) of@l &1 oIETuRieT & oy wer o
ol &, dfe sRIGIRYY Afffq grr v fafreaa fear T 8@

TR0 ARIRIET®, f[IER o+ fadd R fl |l 99T ANTEE! & ol &I ol@TuRIe
HIRIAT U ACS UHTSUSe X BRI Ahdl & FOTId BT ARITge! §IRT 98+ fhar SR |
R @1 widd dRISN AfEfd & el grT el e Sud @9 W el g
fafrafia 8 o srieRe affy grr fafka fee o

AASE] & PN R UAP HG & Sqiid UMK AR &I &1 fdarvr qwic 8¢ U
qE ol AR R S oIk eRieRe 9ffa & wew |fua w uwga e
ST | SrideTRe Afafa &1 dew afud srieRel affa & srrel 9@ # 39 @A
% o0 g BRIUTAd URIeR] &1 FEdfd U S |

JAG AR B It R, MRS S1faey &R 3fd ifteiy & < fafer=T o ofiet &
T 9 A & QR Fel YK 3R YIId Pl <2 Y U FHlDbd olkdl dIR fBar
SIQIT AR HRIBIRT AT &1 g fBar Smeem |

PV ATSS] & qule AR affd oRal B IR ST T8 o@r @1 w3k
A, A SR Y oGl q1 god 95 8N | Aagdl & dRieel |affd & g
FTIUTAS USRS §RT AJAIGT & 918, T8 oIl B IRETIIET BRI |

FRIFIRI AT & 90 FRIUTAS URIRGR] 3R oRaTieTd §RT JHIOMT ofkdl & dTfyd
faRor & A dETREE gRT U e Rue @ e ufa srdeiRey afafa &
UG DI ST |

fRIET® 3R FEToaT WRieTd, fIgR @R fIgR WeR & g A oamies o7 o
P AR B AT B U Ig AfPR, fRMfeR iR wifdeR BN &R 9
WIS & oY SHd U |iRIgel bl ol afedl iR 3 g JAferal Bl U
PR B HAT DR BT ARBR BT |

Td O a¥ @1 A R GAsel gR1 aTRg ReR aREuRil @ SRyl & gerid
80 TP [daRol, A oRkal faavoT & A1 &all, W@ g Jar [T, 8RR a1 w4l
STQT | PIS AFEIY YHIRT &1 fBar S oiR uRFuRRl &1 o 9o anrd or H
oIfaT ST |

ARASE] @ deoll dldl Wik AR HSR, M Mo A /AR U &R+ & 418
HRIGIRUT AT gRT Srguarf enfdd foar s |

IR AR A U1 el & folt STAREAr THos YR WRGR & Fdfdd #ared ar
Fell, HeRfa vd gar favmr, g, SR N Reifa 81, &1 arffe orar faaror & wrer fafea
Uus § AT ST | ¥ UBR A¥Ih SYAAT YHOIS U e if¥arer &1, o B
ATl B [ gear e &, 3 S |
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16.13 fafa=1 A & vt AT & fov U AReR Jdbs 981 BT FURYT fHar S iR ol
HT FHfPT [{JaR0r IR fHar @ qen oA & fofly sRieRell affy & Jew
afea gRT sRIER |Afifd & |Her uwga fear smo |
17. fd=9 157 9 5 0 sufafdy / frm an fafegs, o g99a orfi| 99 10 € QiR ot @y €
I AN B 9ad €, @ e & iR sriweRe afafa # ffta g &k g9 ame § s\
ot sifam &R |
18. ot & weneq 1—aEd 6t ff o9t daew iR axe 59 ol @ | @
FrIHIRU FfRfd @ de® H SuRed Wei & 3/5 9g9d @ gRI 9 ADI Wl ARNTSC)
IRTESIHRoT rfarfrad, 1860 (1860 T AR 21) # ffRa ufhan & JITAR, 39 ST @ fou
WIS G <1 & 98 I AEIEC] & Aaw B (4 Hdhed $HI GRId Alfed o & 9gard 349
T @ oy gorg Y BNl |
19. 43 DT AT |-
19.1 PRGN AT &7 956 &I Fa1 7 &9 gg < S |
19.2 A &R & 988 & Gar 15 &7 gd <1 S |
193  BHRIGINTY AT I T FHr o1 ffderawad AR el d8d &I ol 24 €S ygdl
EURS L
194 5% & I -7 1 INEIRHT ST AT favIy g gRT &1 Sy |
20. faftre wrtfardy -
201 ANTEC dad [GER G & forg AR, Sugad f[Afde ufhar & Jeas 9 Ul e
2RIa H FrdeiRel 9ffy & wew |fie o1 sRiERe afifd g™ fFrged @ fe
AT & AW W GHEAT B GHA AT IR JHSHA BT S G| FEs gRI
freafed o1 S uer § 9l SR, SRIGIRY 9fAfa & dew wfka & 9™ | g
202 &l Rafde <o § @15 W1 gaeAr a1 HrRiAE! U FE (@) d Fifde W Al
B A AT FFAT & PROT FATG AT § 81 81N, oIfh A Jhad I dRidTe! VA
T & SRR & 19 A AT SGP [aog oy 27 |
203 AMSS! BT Bls G ol @S B AT BT TeH BT ST AueRrT AT
IRTELIHROT A, 1860 # STfa WU & AR fHar SIe |
21. fqgeq -
211 ArNTEC! INTEEBROT ARH, 1860 & AR 21 &1 MM & AR RIS,
AT e @ dod H W) & 9 e @ wewl & 3 /5 9gad g fagfed
BRIT |
212 fdgcd & 91 AES & I I 3R 3rael Uy I1 df A @& 3iR Se dTel 3
AR BT AT [AER WER $I, AR & T4 Hol iR KT S I BT & 91
e Sgem ST s A g @ S # 3 /5 Al & 9gAd o fafafded 8@
213 ARITEC! NIRRT AFRM 21, 1860 B &RT 13 & A [8R TRBR BT AT B

9% ANTse faafed & S|
= e @ = e ® = et ©
Ieuey HIoTEgE ey gfuq

gV U,
WNHR & AT |
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FTTE—02
Memorandum of

BIHAR STATE SPORTS AUTHORITY (BSSA)

1- Name of the Society The name of the society shall be "Bihar State Sports

Authority (BSSA)".

2- Registered office : The registered office of the society shall be situated at -

Bihar State Sports Authority, Patliputra Sports Complex,
Kankarbagh, Patna -800020, State - Bihar.

The society may setup its branch offices in the State of
Bihar.

3- Area of Operation : The area of operation will be all over the State of Bihar.
4- Aims and objectives : Following are the aims & objectives of the society -

4.1

4.2

4.3

4.4

4.5

4.6

4.7

4.8

4.9

4.10

4.11

4.12

4.13

To be the body, through which sports environment in the state of Bihar may be
made more conducive for facilitating sports culture.

To provide managerial and technical support in the area of sports to the
Department of Art, Culture and Youth, Bihar.

To implement various programmes of central and State Government to promote
sports activities in the State. To encourage and develop sports activities in the
state of Bihar in accordance with sports policies of Government of India and the
State Government.

To establish linkages between Government of India, Sports Authority of India,
Sports Council, Indian Olympic Association, National Sports Associations
/Federations and District/State/National level Associations /Federations
related to sports and allied activities.

To organize sports competitions at various levels such as university games,
school games, sports league.

Provision, proper utilization, and maintenance of infrastructure related to sports
activities and residential facilities to sports persons. Establishment and
administration of sports academy and training centers.

To provide technical, financial and other assistance to organizers of
international, national and state level tournaments.

To organize seminars, workshops and other need-based training to enhance
awareness regarding sports activities. Capacity development of sports officials,
trainers, physical training teachers in coordination with prestigious sports
training institutions inside and outside the country.

To establish sports equipments banks at state and district level to support needy
players/sports organization/sports clubs.

To encourage "High Priority Sports" enlisted by State Government, it shall
organize sponsor sports tournaments, training camps, demonstration matches
and other activities in coordination with Government/Private reputed sports
institutions. To provide financial support and facilities to registered
organizations for such activities.

To mobilize resources from all possible sources to foster the cause of sports
development. To establish a system to generate funds as user fees relating to use
of all infrastructures available with the society.

To execute welfare activities for sports persons, sports coach including active
and experienced ex-sports persons and related officials.

To felicitate sports persons with citation, cash reward, fellowship, scholarship
and pension with a view to encourage them.
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4.14

4.15

4.16

4.17

4.18

4.19

4.20

4.21

4.22

To organize sports activities for “Specially Abled Persons” with the help of
recognized Paralympic Committee of India/Special Olympic/State associations
under deaf and dumb organization.

To raise public awareness and community participation through appropriate
social mobilization for development of sports activities in Bihar. To organize
sports activities for inclusive sports so that old age persons, women, different
social groups, different sections of the society can be involved in the sports
activities.

To hire the services of consultants, experts and trainers including outsourcing
agencies for training camps and various training programmes, sports
institutions/academy.

To create administrative, technical and other posts of its own with prior
concurrence of the State Government.

To enter into arrangement/agreement with any person/company/association/
institutions/organizations/agencies/NGOs having similar kind of aims and
objectives for better implementation of schemes/programmes of similar nature
sponsored by central and/or state government.

To create Corpus Fund, Reserve Fund, Insurance Fund or any other Special
Fund; whether for depreciation, repair, improvements, extension or
maintenance of any of the properties or rights of the Society and/or for
recouping waste assets and for any other purposes for which the Society deems
it expedient or proper to create or maintain any such fund.

To make rules and by-laws for the conduct of the affairs of the Bihar State Sports
Authority from time to time and formal adoption of service rules and bye laws
by the Bihar state sports authority.

To delegate any of its powers to any of the Committee of the Committees
constituted by it under approval of the Executive Committee.

To implement the directions given by Government for the development of sports
in the State.

5- Following persons whose name, Father/Husband’s Name, Address, Occupation and
Designation are given below is the Executive Committee to whom by the rules of the
management of affairs is entrusted and set out hereunder -

Name/ Self
attested
L. Husband / Address Occupation | Designation | passport
No. Father's .
Name Size
photo
Addl. Chief Secretary/
Principal Secretary/ Govt
1 Secretary, Art, Culture and Servic'e Chairman
Youth Department, Govt. of
Bihar.
Director General-cum- Chief Govt Chief
2 Executive Officer, Bihar State Servic'e Executive
Sports Authority. Officer
Selected Joint Secretary of Govt
3 General Administration . Member
Service
Department
4 Selected Joint Secretary of Govt. Member

Finance Department Service
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Self
Name/ attested
SL. Husband / Address Occupati Designati t
No. Father's pation esignation | passpor
Name size
photo
Selected Joint Secretary of Govt.
> Education Department Service Member
Selected Joint Secretary of Govt
6 Building Construction L Member
Service
Department
Selected Joint Secretary of Govt
7 Urban Development and . Member
. Service
Housing Department
Selected Joint Secretary of Govt
8 Rural Development . Member
Service
Department
Selected Joint Secretary of Govt.
i Panchayati Raj Department Service Member
Selected Joint Secretary of Art, Govt
10 Culture and Youth . Member
Service
Department
11 Director, Student and Youth Gov.t. Member
Welfare Service
12 Director-cum-Secretary, Govt. Member
Bihar State Sports Authority Service Secretary

6- Following persons whose name, Father/Husband's Name, Address, Occupation and signature

are given are desirous of registration under the Society Registration Act 21, 1860 -

Self
SL. Name/ H'usband Address Occupation | Designation | attested
No. / Father's Name
photo
Addl. Chief Secretary/
Principal Secretary/ Secretary, Govt. .
1 Art, Culture and Youth Service Chairman
Department, Govt. of Bihar.
Director General-cum- Chief Govt Chief
2 Executive Officer, Bihar State Servic.e Executive
Sports Authority. Officer
Selected Joint Secretary of Govt
3 General Administration L Member
Service
Department
4 Sglected Joint Secretary of Gov.t. Member
Finance Department Service
Selected Joint Secretary of Govt.
> Education Department Service Member
Selected Joint Secretary of Govt
6 Building Construction . Member
Service
Department
Selected Joint Secretary of Govt
7 Urban Development and . Member
. Service
Housing Department
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Self
S1. Name/ H'usband Address Occupation | Designation | attested
No. / Father's Name
photo
Selected Joint Secretary of Govt
8 Rural Development . Member
Service
Department
Selected Joint Secretary of Govt.
9 Panchayati Raj Department Service Member
Selected Joint Secretary of Art, Govt.
10 Culture and Youth Department Service Member
Director, Student and Youth Govt.
11 . Member
Welfare Service
12 Director-cum-Secretary, Bihar Govt. Member
State Sports Authority Service Secretary
Above persons have signed in my presence. | know every person.
Signature

Address with seal.
(Gazetted Officer with name)

BANDANA PREYASHI,
Secretary to the Government.
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RULES AND REGULATIONS

OF
"BIHAR STATE SPORTS AUTHORITY"

1. DEFINITION.—

1.1
1.2
1.3
1.4

1.5
1.6

1.7

1.8

1.9
1.10

State Government means : "Government of Bihar".

Society means : "Bihar State Sports Authority".

Committee means :  The Executive Committee of the Society.

Office bearer means . President, Chief Executive Officer, Member
Secretary & Treasurer.

President means : President of the General Body of the society.

Chairman means : Chairman of the Executive Committee of the
society.

Member Secretary means : Member Secretary of the General Body or the
Executive Committee of the society as the case
may be.

Year Means :  From 1st April to 31st March.

Body means :  The General Body of the Society.

Act Means : Society Registration Act 21, 1860.

2.  GENERAL BODY MEMBERSHIP OF THE SOCIETY.—The General Body of the Society
(Bihar State Sports Authority) will consist of the following members -

2.1
2.2
2.3
2.4
2.5
2.6
2.7
2.8
2.9
2.10
2.11
2.12
2.13
2.14

2.15
2.16

Chief Minister, Bihar - President.

Deputy Chief Minister, Bihar - Executive President.

Minister, Art, Culture and Youth Department, Bihar - Vice President

Chief Secretary, Bihar - Member

Development Commissioner, Bihar - Member

Addl. Chief Secretary/ Principal Secretary/ Secretary, General Administration
Department, Govt. of Bihar. - Member

Addl Chief Secretary/ Principal Secretary/ Secretary, Finance Department,
Govt. of Bihar.- Member

Addl. Chief Secretary/ Principal Secretary/ Secretary, Education Department,
Govt. of Bihar. - Member

Addl. Chief Secretary/ Principal Secretary/ Secretary, Building Construction
Department, Govt. of Bihar. - Member

Addl. Chief Secretary/ Principal Secretary/ Secretary, Urban Development and
Housing Department, Govt. of Bihar. - Member

Addl. Chief Secretary/ Principal Secretary/ Secretary, Rural Development
Department, Govt. of Bihar. - Member

Addl. Chief Secretary/ Principal Secretary/ Secretary, Panchayati Raj
Department, Govt. of Bihar. - Member

Addl. Chief Secretary/ Principal Secretary/ Secretary, Art, Culture and Youth
Department, Govt. of Bihar. - Member

One male and One Female Sports person of International Repute - Member
President or Secretary of Bihar Olympic Association - Member

Director General-cum- Chief Executive Officer, Bihar State Sports Authority. -
Member Secretary

3. APPLICATION FOR ADMISSION.—

3.1

The General Body, if so desires, may nominate/co-opt any member whose
contribution will further the cause of the Society. The term of nominated
member will continue for two years. He / she may be or re-nominated by the
General Body.
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3.2

The term of the office of an ex-officio member shall continue as long as he/she
holds the designated post.

4. TERMINATION OF THE MEMBERSHIP.—A person ceases to be the member of the General
Body of the Society -

4.1

4.2
4.3
4.4
4.5
4.6
4.7
4.8

By voluntary resignation in writing - Resignation of the membership of the
General Body of the Society shall be tendered to the Member Secretary of the
General Body and shall not take effect unless it has been accepted on behalf of
the President of the General Body.

By the termination or withdrawal of the application.

By death.

If he/she becomes of unsound mind.

If he/she becomes insolvent.

If convicted of any offence.

If due to cessation to hold the office in case of ex-officio members.

By expulsion for such acts or conduct which is considered prejudicial to the
interest and objects of the Society by two-thirds of the members of the General
Body.

5. POWERS AND FUNCTIONS OF THE GENERAL BODY.—The General Body shall have the
following powers and functions -

5.1
5.2
53
5.4
5.5

5.6

5.7

To review the activities and programmes undertaken by the Society and to
give overall policy guidance and directions for its efficient functioning.

To consider the balance sheet and audited accounts for the previous year.

To consider the annual report prepared by the Executive Committee.

To amend the bye-laws of the Society subject to the approval of Government.
To make any rule/regulation relating to administration and management of
the affairs of the Society.

To review and approve the required posts for Society, proposed by Executive
Committee, required for implementation of the schemes/programmes
allocated to the Society.

To perform such other functions as are entrusted to it under these bye-laws.

6. GENERAL BODY MEETING.— The annual General Body meeting shall be held at least
twice in a year at such time and as fixed by the President of the General Body of the
Society. In absence of President, Executive President shall preside over the General Body
meeting. In absence of both, the meeting can be chaired by the Vice President. If the
President or the Vice President are unable to conduct the General Body meeting then the
Vice President can conduct the meeting.

6.1

6.2

GENERAL.—General Body meetings of the Society shall be convened for
handling of such matters as may be required and such meetings shall be called
by the Member Secretary as directed by the President of the General Body on
giving fifteen days notice, clearly stating the time, place and purpose of the
meetings. Non-receipt of any such notices by the individual members shall not
invalidate the proceeding of a meeting. The Proceedings of the meeting shall
be circulated to all the members.

In case of urgency and furtherance of objectives of the Society,
President may call meeting within 48 hours of notice.
ANNUAL—Once in every year, during the month of January or as near to as
possible there shall be summoned an Annual General Meeting (AGM) of the
Members of the General Body of the Society to receive the annual report of the
preceding years' accomplishments together with the audited accounts and to
take up other such matters currently affecting the affairs and interests of the
Society as are allowed by the President of the General Body.
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7. PROCEEDING OF THE ANNUAL GENERAL BODY MEETING.—

7.1
7.2

7.3
7.4

7.5

7.6

7.7

Passing the Accounts of the previous financial year.

Election of Office bearers and the members of the Executive Committee to fill
the vacancies.

Appointment of Auditor for the next financial year.

To receive and adopt the annual report, the statement of accounts for the
preceding year and the financial budget estimate of the current year.

To consider any of the matter deemed important by the President or the
majority of the members present.

Disputed questions shall be determined by vote and each member shall have
one vote. The President shall have the power of a casting vote to resolve the
issue.

The proceedings of every General Body meeting of the Society shall be
circulated to all the members of the General Body.

In the meeting of General Body at least 3/5 member of General Body
must be present and this is the Quorum. If the quorum is not present with in
half an hour of the fixed time, the meeting shall be adjourned to the same day
and time and at the same place for the next week and if the quorum is not
present at adjourned meeting too, the members present shall be deemed to
form quorum. The Notice of the General Body meeting shall contain item of
business to be transacted and with mention of place and time shall be issued to
all members at least 15 days before the meeting.

EMERGENCY POWERS OF THE PRESIDENT OF THE GENERAL BODY.—Nothing stated in

rules and regulations of the Society shall prevent the President of the General Body from
exercising all the powers of General Body in case of emergencies for furtherance of the
objectives of the Society at a time when it is not possible to hold the meeting of the
General Body and action taken shall have to be ratified by the General Body at their next

meeting.
THE EXECUTIVE COMMITTEE.—Subject to the provision of these rules, the affairs of the

society shall be administered and controlled by an Executive Committee and shall
comprise 7 (seven) members including office bearers.

Sl. No. Address Designation

Addl. Chief Secretary/ Principal Secretary/ Secretary, Art, .

1 Culture and Youth Department, Govt. of Bihar. Chairmann

2 Director General-cum- Chief Executive Officer, Bihar State | Chief Executive
Sports Authority. Officer
Selected Joint Secretary of General Administration

3 Member
Department

4 | Selected Joint Secretary of Finance Department Member

5 | Selected Joint Secretary of Education Department Member

6 Selected Joint Secretary of Building Construction Member
Department.

7 Selected Joint Secretary of Urban Development and Member
Housing Department.

8 | Selected Joint Secretary of Rural Development Department Member

9 | Selected Joint Secretary of Panchayati Raj Department Member

10 Selected Joint Secretary of Art, Culture and Youth Member
Department

11 | Director, Student and Youth Welfare. Member

12 | Director-Cum-Secretary, Bihar State Sports Authority Member

Secretary
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10. POWERS & FUNCTIONS OF THE EXECUTIVE COMMITTEE.—

10.1

10.2

10.3

10.4

10.5

10.6

10.7

10.8

10.9

The Executive Committee shall be empowered, within its terms of reference, to
take all such actions necessary for the attainment of the objectives specified in the
Memorandum of the Society.

In particular, the Executive Committee shall adopt the following procedures and
carry out the following functions -

(@) To receive funds from State Govt. and Govt. of India as well as other
sources to carry out its assigned activities.

(b) To decide the rate of user charges and its deployment for the various
activities of the society such as infrastructure development, recurring,
maintenance expenses etc.

(c) To carry out activities in accordance with its stated objectives.

(d) To place funds and to send personnel for training related to various sports
activities.

(e) To spend the annual budget as approved by the General Body for the
achievement of purpose of the society.

(f) To consider and approve the annual accounts along with audit report.

(g) To procure materials from within and outside the country and develop
infrastructural facilities to foster the cause of the Society as per prevailing
norm.

(h) To carry out all such other related activities that may be decided by the
General Body.

The Executive Committee shall have the power to make, alter or revise the rules
and regulations of the Society with the approval of the General Body.

To do all other lawful acts, matters, things and deeds as may be conducive to and
expedient in the interest of the society.

To provide funds, grants, subsidies and financial assistance to any person or
association or organization for the fulfillment of objectives of the society.

All properties of the Society, moveable or immovable, shall vest in the Executive
Committee. The ownership of land, building rests with Government of Bihar till it
is lawfully transferred to the Society.

To purchase, hire, take on lease, exchange or otherwise acquire properties,
movable or immovable, which may be necessary or convenient for the
achievement of aims and objectives of the Society, and construct, alter and/or
maintain such buildings and work as may be necessary for carrying out the
objectives of the Society and to carry out agreement, contract obligation and
arrangements on suitable terms.

To sell, hire, lease, exchange or otherwise transfer or dispose of all or any
property, movable or immovable of the Society, which may be necessary or
convenient for the achievement or fulfillment of objectives of the Society subject
to prior approval of the State Government.

To create Corpus Fund, Reserve Fund, Insurance Fund or any other Special Fund;
whether for depreciation, repair, improvements, extension or maintenance of any
of the properties or rights of the Society and/or for recouping waste assets and
for any other purposes for which the Society deems it expedient or proper to
create or maintain any such fund.

10.10 To manage all the institutions conducted & established by the Society.
10.11 Minimum eligibility criteria for posts of Officers and Staff for various categories

shall be decided by the Executive Committee. The remuneration and service
condition for all the posts shall be decided by the General Body.
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10.12 The Executive Committee may by resolution, appoint Advisory Boards or other
special committees for such purpose and with such powers as the Executive
Committee may think fit and Executive Committee may also dissolve any of the
committees and advisory bodies, set up by it.

10.13 The Executive Committee may delegate, to the President, Chief Executive Officer,
or any of its members and/or to a committee/group or any other member of the
Society such administrative and financial powers and impose such duties as it
deems proper and also prescribe limitations within which the powers and duties
are to be exercised or discharged.

10.14 The Executive Committee may invite experts in its meetings for seeking the
advice in the matters connected with the objects of the Society.

11. MEETING OF THE EXECUTIVE COMMITTEE.—The Members of the Executive Committee
shall meet together at least four times a year or as often as may be considered necessary
for the transaction of the business of the Society, adjourn and otherwise regulate their
meetings as they may think fit, observing the following : -

11.1 Every meeting of the Executive Committee shall be convened by the Member
Secretary or as directed by the Chairman of the Executive Committee.

11.2 The meeting of the Executive Committee of the Society shall be presided over by
the Chairman of the Executive Committee. No Chairman will be elected for the
purpose.

11.3 The quorum necessary for the meetings of the Executive Committee for the
transaction of the business of the Society shall be at least four members of the
Executive Committee, one of whom shall be the Chairman of the Executive
Committee.

11.4 If no quorum is formed within half an hour of the appointed time such meeting
shall be adjourned to a later date. No quorum is required for adjourned meeting
but one of the members must be Chairman of the Executive Committee.

11.5 Any issue arising at a meeting if not resolved unanimously through deliberation
shall be decided by a majority of members and the method of determining such
majority shall be decided by the Chairman of the Executive Committee.

11.6  All the meetings of the Executive Committee or of any Committee thereof, the
disputed questions shall be determined by vote. Every Member of the Executive
Committee shall have only one vote and the Chairman of the Executive Committee
shall have the power of second and casting vote to resolve the issue.

11.7 The members of the Executive Committee in the Quorum shall be competent to
exercise all authority, powers and by or under the regulations of the Society for
the time being vested in the Executive Committee in general.

11.8 At least two weeks' notice shall be given to each member but an extra ordinary
meeting may be called at a short notice of twenty four hours either by issuing
notice or by circulations.

12. POWERS & FUNCTIONS OF THE OFFICER BEARERS OF THE EXECUTIVE COMMITTEE
12.1 CHAIRMAN -
(i) The executive and financial powers of the Executive
Committee shall be vested in the Chairman of the
Executive Committee, who can delegate any of the
above powers to the Chief Executive Officer or any
committee consisting of members of the executive
committee to exercise such power on his/her behalf.
(i) The Chairman of the Executive Committee shall
exercise all such powers and do all such acts as may
be necessary or convenient for the control of the
general policies and overall direction of measures for
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(iii)

the promotion or accomplishment of the objects of
the Society.

To take decisions to achieve the aims and objectives
of the society.

12.2 CHIEF EXECUTIVE OFFICER -

()

(i)

(iii)

(iv)
v)

(vi)

(vii)

(viii)

(ix)

()

Director General-cum- Chief Executive Officer, Bihar
State Sports Authority shall be the Chief Executive
Officer of the Society.

He/She shall exercise all such powers and do all such
acts as may be required for the management and
control of all institutions and activities under the
overall supervision of the Society.

He/She  shall constitute  Steering  Groups
/Committees / Task Forces for the programme and
activities undertaken by the Society.

He/She shall coordinate and exercise general control
and supervision over the activities of the Society.
Subject to the approval of the Executive Committee,
the general and financial administration of Bihar
State Sports Authority (which expression includes all
adjuncts of the institute) shall vest in the Chief
Executive Officer and he shall make all appointments
in accordance with the procedures adopted for the
purpose by the Executive Committee.

The Chief Executive Officer of the Society shall be
responsible for proper administration of the affairs
and funds of the Society, and implementation of its
various activities and programmes in a mission
mode under the direction and guidance of the
Chairman of the Executive Committee.

With the approval of the General Body, the Executive
Committee will establish a secretariat of the Society
consisting  of financial and  management
professionals, experts, consultants to serve as the
implementation arm of the Society which will work
under the guidance of Chief Executive Officer.

The secretariat shall consist of all such management
units put together and as may be determined by the
General Body with due regard to the scope of
functions as set out in the memorandum of the
Society.

As the implementation arm of the Society, the
secretariat will be responsible for day to day
management of the Society's activities. In particular,
it will be responsible for performing all functions of
the Society as set out in the memorandum of the
Society under the full administrative control of chief
executive officer.

All the finance and accounting related matters shall
be under administrative control of chief executive
officer.
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12.3

12.4

12.5

MEMBER SECRETARY -

@

(i)

(iii)

TREASURER -

The Member Secretary of the Executive committee
will be responsible for successful implementation of
all the activities as per the directives of the Executive
Committee in accordance with rules and regulations
of the Society.

He/She will be responsible for -

(a) Operating the bank accounts and handling
the funds for the Society jointly with
Treasurer for implementation of the
activities approved by the Executive
Committee.

(b) Book keeping of all funds received from
Government and Non-Government sources,
jointly with the Treasurer. Submission of
monthly working and execution reports in
time in the approved proforma.

His/Her main functions will be to :

(a) Assure the availability of basic infrastructure
for the activities of the Society.

(b) Make timely and effective decisions for
solving operational problems.

(c) Assure proper utilization of the resources
available for the programme activities.

(d) Exercise effective cooperation with various
departments of the Government of Bihar, the
Government of India and donor agencies
connected with programmes of the Society.

The treasurer of Bihar State Sports Authority shall -

()

(i)

(iii)

Keep the cash and cash accounts and shall exercise
all such powers and do all such acts as may be
required for the proper maintenance of financial
account of the Bihar State Sports Authority under the
direction of the Executive Committee.

The Treasurer shall be responsible for getting the
accounts audited by a reputed professional audit
firm duly appointed by the Executive Committee.

To maintain proper book keeping of all the accounts
and maintain financial discipline

EMERGENCY POWERS OF THE CHAIRMAN OF THE EXECUTIVE
COMMITTEE.—Nothing stated in rules and regulations of the Society shall
prevent the Chairman of the Executive Committee from exercising all the
powers of Executive Committee in case of emergencies for furtherance of
the objectives of the Society at a time when it is not possible to hold the
meeting of the Executive Committee and action taken shall have to be
ratified by the Executive Committee at their next meeting
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BANK OPERATION.—AIl money credited to the funds of the Society shall be deposited in
a scheduled Bank as would be decided in a Saving Bank Account opened under the
approval of the Chairman of Executive Committee in the name of the Society to be
operated jointly by the Chief Executive Officer of the Society and Member Secretary of
the Executive committee.

SOURCE OF INCOME.—

14.1

14.2

14.3

Grants from Government of India and/or Government of Bihar or from any donor
agency or donations/grant/aid received from any known legal source.

Funds generated as user fees relating to rental and other charges for
accommodation and use of facilities as would be decided by the Executive
Committee.

Interest on funds kept in bank account.

INSPECTION OF THE RECORDS.— All records will be kept in registered office of the
Society. Any member of the society wishing to inspect can do so with the prior
permission of the Chairman or Chief Executive Officer of Executive Committee.

AUDIT OF ACCOUNT.—

16.1

16.2

16.3

16.4

16.5

16.6

16.7

16.8

16.9

The Society shall maintain proper accounts and other relevant records and
prepare an annual statement of accounts in such form as may be prescribed by
the Executive Committee.

The accounts of the Society shall be audited annually by a firm of qualified
chartered accountants approved by the General Body. Any other auditor may also
be asked to audit the accounts, if so decided by the Executive Committee.
Inspector General of Registration, Bihar on his discretion any time, may get
audited account of the society by recognized Chartered Accountants and the fee
will be borne by the society.

The sanctioning power will be governed by the decision of the Executive
Committee. All expenditure to be incurred will be governed by such rules as may
be prescribed by the Executive Committee.

A monthly account showing the details of receipts and expenditures under each
item shall be prepared by the Treasurer of the Society and submitted to the
Member Secretary of the Executive Committee. The Member Secretary of the
Executive Committee will get the concurrence of the Chief Executive Officer for
placing it before the next Executive Committee Meeting.

At the end of each quarter, a consolidated account showing the total receipts and
payments during the period under several heads of accounts with the opening &
closing balances shall be prepared and submitted to the Executive Committee.
The Treasurer shall prepare the budget and annual accounts of the Society,
comprising receipts and payments of accounts, income and expenditure accounts
and balance sheet. After approval by the Chief Executive Officer of the Executive
Committee of the Society, he/she shall have the accounts audited.

A copy of such audit report signed by the auditor along with annual statement of
accounts certified by the auditor and the Chief Executive Officer of the Executive
Committee shall be furnished to the Executive Committee.

The Comptroller and Auditor General, Bihar and local fund Auditor of
Government of Bihar shall have the rights, privileges and authority to conduct
audit of the accounts and for this purpose he shall have the right to demand
production of books of accounts and other relevant records of the Society.

16.10 A statement showing the schedule of fixed assets held by the Society at the end of

each financial year shall be sent to the Art, Culture and Youth Department, Bihar
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along with the Annual Statement of Accounts. No depreciation shall be charged
and the value of assets shall be shown at the original cost in the accounts.

16.11 The condemnation of stocks and stores in possession of the Society will be done
by the Executive Committee after obtaining approval of the General Body.

16.12 The Utilization Certificate for the grants received from the Government of India
shall be sent to the Government of India in the concerned Ministry or to Art,
Culture and Youth Department, Bihar as the case may be in the prescribed format
along with annual statement of accounts. Similarly, necessary utilization
certificate will be issued to any such agency that has provided funds to the
Society.

16.13 One master cash book will be maintained for the funds received from different
sources and the consolidated statement of accounts will be prepared and
presented before the Executive Committee by the Member Secretary of the
Executive Committee for approval.

INTERPRETATION.— The authority for interpretation of any of these by laws/rules or
regulations made hereunder which are enforced or that may come into force shall vest in
the Executive Committee and their decision in the matter shall be final.

AMENDMENT OF RULES.—The Society may alter these rules at any time by a resolution
passed by a majority of three fifth of the members present at Executive Committee
meeting of the Society which shall have been convened for the purpose after giving due
notice or such resolution to the members of the society, in accordance with the
procedure laid down in the Society Registration Act, 1860 (Act 21 of 1860).

INFORMATION OF MEETING.—

19.1 Information of meeting of Executive Committee will be given 7 days before.

19.2 Information for meeting of General Body will be given 15 days before.

19.3 Information for urgent and necessary meeting of Executive Committee or of
General Body will be given 24 hrs before.

19.4 Information of meeting will be given by the e-mail or Registered post or special
messenger.

LEGAL PROCEEDING.—

20.1 The Society may sue or be sued in the name of the Member-Secretary of the
Executive Committee or any such person appointed by the Executive Committee
in his official capacity through appropriate legal procedure limited to the State of
Bihar only. All documents executed by or in favour of the society shall be in the
name of the Member Secretary of the Executive Committee.

20.2 No suit or proceeding in any Civil Court shall abate or discontinue by reason of
death or otherwise of such persons referred in sub-rule (a) but same suit or
proceeding shall be continue in the name of or against the successor of such
person.

20.3 Any member of the Society who shall embezzle the funds of the Society shall be
dealt in accordance with the provision contained in of the Societies Registration
Act, 1860.

DISSOLUTION.—

21.1 The society shall be dissolved according to the Rules of the Society Registration
Act 21 of 1860 by 3/5 majority of the members of the General Body of the society
in the General Body Meeting.

21.2 After the dissolution, the total movable and immovable properties of the Society
shall either be given to other society of the same aim and object or be given to the
Government of Bihar after being paid all debts, loan etc. of the society as decided
by 3/5 majority in General Body Meeting.



R 5 (YR, 16 fEFaR 2022 27

21.3 The society will be dissolved after the permission of Bihar Government under
section 13 of the Society Registration Act 21 of 1860.

President Treasurer Member Secretary
of the General Body of the General Body of the General Body
BANDANA PREYASHI,

Secretary to the Government.
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